
IN THE CENTRAL ADMINISTRATIVE TRIBUNa HYDERABAD BENCH AT 'YDE BAD 

2.A.N0, 373/93 and 
M.A.No. 351/93. 

Date of Qrder:27493. 
Between: 

1. Mrs. Aruna Bahuguna, i,P.&,, 
2 R.R.Gar±sh Kurnar,I,p• , 

i.Siva Sankar, I.P.s, 
aJaR Srjvatsva. I.P.S. 
V.Din j  Reddy, i.p,s 
s.kcJayachandra I,p,, 
M.Eabu Rao, I.P.S. 

8. M.Ratan, i,P.s. 
9, Dr.D.T.Naflc, Spdt.of Police, 
lcD.Lokendra Shame, i.P.s. 
ii; Madan Lal I.P.5. 
12. A.Siva Narayana I.Pn 

Applicants. 
and 

Union of India rep, by its Secretary, 
Nin.of Hdrne Affairs, (Personnel) 

Administrative Reforms &(Training) New Delhi. 
The Union Public Service Commission, 

rep, by its Secretary, New Delhi, 
The State of A.P repp by its Chief Secrdtary, 

Secretariat, Hyderaa, 
D.Naraana Rao, I.P.S. D.I.G. of Police, 

(IE) Iiyderabaa. 
P.V.V.satyanary, IPS, Director, 

Vig.& Enf, D9pt.C,A.D.HyderabFd 
6, G.Raacha Reads, I.P.S. 

D,I.G, of Polre, AnantapurrRange 
7,; V.Ramachanaraaah,I.p,s. D.I.G. of Police, 

C,I.D.Hyderad, ./ 
C, lC,Jnandaiah I.P.S. Addl.Dlrector, 

.rdi CozLup ion Bureau, 
9. Capt,K.L.Red 	I.P.S. Supdt.of Police. Intelligence, HYderabnjL 
in 7pOnmjssjo 0  of of Police, S.B.City,Hyderabaa 

/ 

p .t.o, 



V59 -2- I 
ii• lc.Jaganfl 	

Rao I.p.s 
uty Commissioner Of 

(Head Quarters) Hydorabad 
12. B.Xasinath 

Railways 	I.P 	Supdt.of Police Railway 	
VZja5Wad a 13• S.N.Hag, 	S.  Welfare & 

Sports) Hyderthaa z 14 V.Bhaska Ready 
I.P.s SUpdt,of POlice Railtry 

Railway 	
Secunaerabad 

•• Responaent For the Applicant: M±ss 
V.Lakshmi 	Advocate For the 	SpOndeflt3M 1.\.Ramana 

Addl.CGSC 
CORJiv: Mr.D.Pandurange Heddy, 	l.COunsel for 

THE HON ELE MR.mJSTICE V.NEEL,~ 'DR, 
Mo : VICE CHAIRNAN AND 

THE HON'BLE MR.? TTIRW ADAy 

(orr 
of the Division 

If ?T- 	 Bench delivered by 
- 	- / 

This 
O.A. Was filed Praying for a direction to the respondent 1 to 
3 (a) 

not to 
give effect to any revision of the selection 11st by 

the ecj ROvj, Committee 	
U.P.a.c which 1go/g2 and 

met recently 
Tribunal in O.A. 

while fllOntjn 	 of the 
g the directions of 

the HOfl'ble 
(h) to is

sue flobice to the appljct& and hear their ohjecti5 

	

and 	
Pose of their rePresentat. 	

datea 9-393 and 12-493 on 
in C.A.No. 
merit keeing in view the recent judgement of the 

823/89 dated 20_111992 	 preme Coirt 

	

&

Is 
	The 

learned COunsel O.A. 	 for the applicar submjttea that not pressed as RP5 were and 190/92 

	

	 presented 
in OAs 628/91 ACcordingly 

thj5 CA i. dismjssea With no costs at the admission stage itself. 
order of 	 Itj5 	

applicants 
dis 	- uj tne 

	

	 ontenti 
RPs which are already 

alea.- 

ACCof

As CA is flOtpreSee, MA 351/93 is also not pressed fn1Y it is 
dismissed with no costs.!

Aty Registr_z J 

A 	 i- 



I 
TYPED BY 	COMPARED BY 

CHECKED BY 	APPROVED BY 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAl. 

HYDERABAD BENCH Al' HYDERABAD. 

S 

'THE HON'BLE Mh.JUSl'ICE V.NEELADPI RAO 
VICE CHAIRMAN '. 

AND 	 j 

THE HON'BLE MR.k.-nALA3u1J1rI2tNrri 
MEMBER(An4N) 

THE HON'BLE/ 14 .T.Q-UUqDRASEJcHAR 
REIDDY MkMBER.(JULL) 

lb.  

DATED: ")---9_ ( ...1993 

QRDER/JM&., 

R.P./ C.P/M.A.NO. 

• in 

O,MNo. 313 j93 	M . 361 IT 

TA.No. 	 (W.p.No 

Admi4ted &ld Interim directions 

issu4d. 

AliOdea• 	• 

rsp4d of. 1tg directions 

•óismiksedas witb&atn. 
- Dismi&sed 

• 	 DismiS d for default. 

Ordereirejecte4. • 

No order as to costs. • 

pvfli 	 • 
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